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Heard Mr.Mohanty, Advocate for the
Applicant and Mr.p,N,Mishra, Leamed Standing
coun:,el for the Railways( on whom a copy of
this petition has oeen served) .Applicant has
represented to his authoritieé/ReSpondmts to
enhance his wages/pay and it is alleged that
the said representations,under Annexure-3

series}are still pending with the Authorities/
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Respondents, In the said premises,this OA

is dis 0sed of with a direction to the Responde-

nts to consider the grievances of the

Applicant as raised in the present OA and in

his representations under Annexure-3 series

within a period of two months and communicate

the consequential orders to the appliCant!*
1.

within the time framed. v oo

with the aforesaid ovservations and

directions, this OA is dispOsed of.No costs,

Send copies of this order to the
Resondents alongwith copies of the OA at the
cost of applicfmt.Mr.Mohanty,Advocate for the
;!\pplicant undertakes to supply/file the
ostal requisites for service of copies of
this order alongwith OAs on the Respondents:
by 8.7.2002. }?'

On furnishing the postal requis:ites,

free copies of this order oe given to

learned counsel for both sides,
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